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Mess. from R.S. 24 

(5) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Pasteur Inc;titute of India, 
Coonoor for' the years 197 9- 80 
to 1982-83. 

(6) A statement (Hindi and English 
versions) sho,ving reasons f\)l' 
delay in laying the paper 
mentioned at (1) to (5) abov~. 

[Pla~cd in Lib0r ~ y. See LT­
No. 8701 / 8 .. ] 

Annual Accounts and Review of the 
Delhi Develop. ent Author .ty Delhi: 
Statement show ing reil~ons for delay 

in laying the Papers I 

THE DEPUTY MINISTER IN THE 
DEPARTM ENT OF SPORT, IN THE 
MINISTRY OF WOR "3 AND HOUS­
ING AND IN THE DEI>AR TMENT 
OF PARLIAMENT R Y AFFAIRS 
(SHRI MALLIK<\RJUN) : I beg to lay 
on tbo Table 

(1) A copy of the Annu a.l Accounts 
(Hindi and English Hrsions) of 
the Delhi Developml;!nt Autho­
rity, Delhi, for the year 1982-
83 together with Aud it Report 
thereon, under sub-section (4) 
of section 25 of the Uelhi 
Deve)opmen t Ac t, 1957. 

(2) A copy of the Review (Hindi 
and English versions) by the 
Government on the Accounts 
of the Delhi Development 
Authority, Delhi, for the year 
1982·83. 

(3) A statement (Hindi and Eng­
lish versions) showing reason..; 
for delay in laying the papers 
mentioned at (1) and (2) 
above . [Placed in Liberary. See 
LT-No. 8702 / 84] 

11.32 hrs. 

MESSAGES FROM RAJY A SABHA 

SECRETARY-GENERAL: Sir, I 
have to report the following messages 
received from the Secretary-General of 
Rajya Sabha :-

(i) HIn accordance wit h the pro­
visions of rule 127 of the 
Rul es of Pr cedure and Con­
duct of Business in the Rajya 
Sabha, I II m directed to inform 
the Lok Sabha that the Rajya 
Sabha , .. t its sill in g held on 
the 25th August, 1984, passed, 
in accordance with the provis­
ion' of article 368 of the 
Constitution of India, withJut 
any amendm en t. the Consti ­
tution Forty·cigh lil Am cndmcn t 
Bill, 1983. wh i 'h W <I<; passed 
by the Lok Sabha at its sitting 
held on the 23rd August, 
1984." 

(ii) HIn accord,lnce 'Ni th the pro­
visions of rule 127 of the 
Rules of Procedu re and Con­
duct of BU5ines in the Rujya 
Sabha, I am direc ted to inform 
the Lok Sabha that the Rajya 
Sabha. at its sitting held on 
the 25th Augu t, 19 34, passed, 
in accordance with the provi­
sions of article 363 of the 
Constitution of lmlia, without 
any amendment, the Consti­
tution (Fiftieth Am ..,ndment) 
Bill, 1984, which was plssed 
by the Lok Subha at its sitting 
held on th';) 23rd August, 
1984." 

(iii) "In accordance with the 
provisions of rule 127 of tho 
Rules of P . oc dUJe and Con· 
duct of Business in the Rajya 
Sabha, I am d irecteu to inform 
the Lok Sabha that the Rajya 
Sabha, at its sitting held on 
the 25th Augu st, 1984, passed, 
in accordance with the provi­
sions of article 368 of tho 
Constitution of India, withou t 


